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up the cost  All these have led to a stage
where some of the projccds had to sufier
tor want of finance

All these things have got to be very care
fully considered and anilysed which has
not been done

DR BHAI MAHAVIR lhat means you
admit that our planmnag s not realistic nd
it s lihe building castles 1 the an

Non-subnission ol returns ot dedlion

eXPCNSeS

654 SHRI SHYAMLAL GUP1IA Will
the Minstet of LAW, JUSIICE AND
COMPANY ALFAIRS be pleased to state

0 the number ol candidates (Party-
wise) who contested the list general elec
uons tor Lok Sabhi and hive not so tar

submutted teturns ol thon dlection expen
st and
() the wlon tahen by Government

agamst such candidates?

HE MINISIFR OF STALL IN LHE
MINISIRY OF 1AW JUSIICE AND
COMPANY ALT AIRS (SHHIRI NIIT RAJ
SINGH CHAUDHURY) (a) One candidate
each of the Indian Nitional Congress (O),
CPI Bharattyt Jani Sangh, PSP Vishal
Haryana Party Forward Block of India
and Muslm Maylis, and two each tfrom
C PM Bhartiya Krant: Dal and Republican
Party of India and 76 Independents
that 15 %Y 1n all who contested the last
General Elections to the [ ok Sabha have
not lodged the weount of their election
expenses within the time and 1n the man
ner required by law

(5 Out of the N9 candidates 53 candi-
dates have been disquilified under section
10A of the Representation of the People
Act, 1951 and action apainst 35 candi-
dates » pending as further opportunities
hive been given to them to lodge therr

wceounts One candidate has died

SHRI SHYAMI AL GUPTA There 1
no mention of anv Ruling Congress candi-
ditc not complying with the election rules
[ prcsume there was none

C HAIRM AN When the

noms there s none

nimes
Why

MR

e not thar
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do you go on repeating it and unnecessarily
tahing the tme of the louse’

SHRI SHYAM! Al GUPTA I have no
supplementary
st IW @ 1§ [EY

WERA § g% W waar fE fRe
AMT F werR agdEs ¥ free

TR fex 3w fAEr mw $2a9r
A faee &7 F oqw feEr gEdr

FIAT W T oA AT fAEIT v
qNv oA fa=e dan, 1 99% an
9 oFT FraareT &1 oag

W Afguw fag e @
THgar g fr o1 ag wmen sarge
FHE & AMMT 9T IgF A A
WA qEA OFT AT E 1 ST
T FHE A 39 919 9T fawr faar
o1 AT Sq2T FHET 4 59 F fom
UF EEd gEeadr ot gars oy
9 wEFdEl " fawe AW F AT
A fawifer &7 @ wAF wwAT
g fgae 39 F gmd 7 F afk-
THA F ITE A AE F ) AR
FHET AT 047 T 7 fF TEEr Sy
Tafg adft & a@r AT AfEr A7
397 F1E UfvEdd qgr gEr ArfEd
SHRT LOKANATH MISRA In view ol

the  Election Commussions public  state
ments that there is hardly a case where
the election returns submitted by candi
dates, whether defeated or successful candi-
dites  arc truthful statements, does the
Government fecl that there 1s any necessity
tot submutting these teturns which ate

all cases according to the Flection Com
mission  fictittous ?

SHRI NITI RAJ SINGH CHAUDHURY
That 15 one side of the case The other
relates to the muntenance of provision
dealing with submission of election returns
They have very cogent reasons to support
that All these were consideted by the
Tomt Commitice considermg election 1w
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and 1t had appomted a sub-committee. And,
Sir, that sub-committee had recommended
that the present provision should continue
and the Joint Committee has accepted that
recommendation.

MR CHAIRMAN- Next question

ULP, Flectricity Bouard Stores

*65S. SHRI M. K. MOHTA Wil the
Minister of IRRIGATION AND POWER
be pleased to stater

{a) whether Government are aware that
stores worth Rs 3 to 4 crores with the
U.P. Electricity Board have been lound
obsolete

(b} whether Government have made any
inquiry into the circumstances leading to
the purchase of such stores and allowing
them to become obsolete: and

{¢) if so, the results of the inquiry
the action taken In the matter?

and

IHE DEPUTY MINISTER IN 1HE
MINISTRY OF [IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (¢) A Statement is laid on the Table
of the House

Statement

{a) to (c¢) it is understood from the U.P.
State Electricity Board that the annual
stock verification in March, 1972 and sub-
sequent additions of unserviceable goods
during 1972-73 have indicated total dis-
posal material worth Rs, 3.62 crores in
their stores  The major proportion of this
worth about Rs. 3.2 crores is copper con-
ductors released after replacement of cop-
per wires by ACSR conductors in view of
the frequent thefts of copper wires All
the unserviceable goods are being disposed
of and sale orders for disposal of most of

the stores are already issued.
N\

In view of the above, no mquiry has been
considered necessary by the UP State
I lectricity Board.

SHRI M. K MOHTA: Sir, the logic
behind what is stated in the last para in
the statement, that is, that “in view of
the above no inquiry has been considered
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necessary by the U.P. State Electricny
Boatd”, 1 not quite clear. Sir, the Chair-
man of the UP State Electricity Board
himselt says that stores worth four crores
of rupees——he has said this in a public
statement—are obsolete and out of date,
Is 1t not necessary for the Government to
nstitute an inquiry and find out how
cxactly those stores were purchased n the
first place and when they were purchased
why no due care was taken to foresec the
requirements of the Electricity Board and to

see that such stores were not purchased
which would become obsolete in a  very
short time? And, Sir, when thev pur-

chased them, how long did they take to
declare them obsolete” What was the
time-lag” These are all the pertinent ques-
tions which must be made the subiect-mat-
ter of the mquiry’ Therefore, T would like
to know what the reasons are for the
Government for not instituting an inquiry
into this matter

DR K. L. RAO. Sir, the material that
has how become surplus or unserviceable
1s the copper. copper wires, worth about
Rs. 32 crores or <o. This 1v purely on
account of copper. What they have done
15 that they were using copper conductors
before. But thev were being stolen by the
pecople and then they replaced the copper
wires  with aluminium conductors  with
the result that this copper materia] has
been put in the stores and this is the one
which is the mamn item. Tt is not a ques-
uon of the copper becoming obsolete, but
it is a question of trying to <ell it 1f we
then come to the questton of its cost and
other things, this was purchased many
years ago and it the time of the purchase
the price was low and pow the price iv
much higher and this is going to bring
really profits to the board that is to say,
the copper is going to bring profits. The
other things are steel scraps and drums
lor the transformer oil and so on  But the
mun bulk of it is pure copper that was
being used for conductors and what they
are going to do is that they are going to
dispose of it through bidding and then give
it to the highest bidder.

MR CHAIRMAN:  Yes. Mr

your next question.

Mohta,

SHRI M. K MOHTA" Sir, in the main
question of mme T have asked what the



